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Ca\JTRAL ADMINISTBATIVE TRIBJNL 	 4 
GJWAi-TI BENCH: 

OriginrJApp1ication NO. 

is Petition No. __ 

Contempt iotit ion  No 

Roview Application 

Applicant(s) .... f\. 	 VS-Union of India Crs 

Advocate for the1\nplicaitrts ....  1. 

. . 	.c i- :' 	..C... ..._J_?_ic . . . . 

Advocatj for the R sp on d 3flt(S. 

Ndtes of the Rogistry 	Date 	Order of the Tribunal 

2. n 
j./A. 

/Ai 
v 
p- 	it 	 lb 

8.01.2008 	On the prayer of Mr.A.Ahmed, learned 

cotnsel appearing for the Applicant, call this 

matter on 01.02.2008. 
1 

	

$hOshiram) 
	

(M.R.Mohanty) 

	

Menber (A) 
	

Vice-Chairman 
ebbl 

06.02.2008 	Having heard Mr. Adil Ahmed, learned 

d,unsei appearing for the Applicants, the O.A. 

stands dismissed being wilhdrawn for the 

rJasons stated in separate sheets; along with 

d A.06/2008. 
With disposal of O.A.07/08, M.P.09/08 

4d M.P.22/08 also stands disposed of 

[Khushiram] 	 [MRMobanty] 
Member[A] 	 Vice-Chairman 

cm 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

• O.A. No.06 of 2008 
M.P.No.08 of 2008 
M.P.No. 21 of 2008 

With 
O.A.No.07 of 2008 
M.P.No.09 of 2008 
M.P.No. 22 of 2008 

Date of order: the 6th  February, 2008 

Shri Pijush Kanti Deb & others 	.. 	 Applicants 

By Advocate: Mr. Adil Ahrned 

Versus 
The Union of india & others .. 	 Respondents 
By Advocates Mr. G.Baishya,Senior C.G.S.0 

Mr.M.U.Ahmed, Addl.C.GS.C. 
CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chainnan 

The Hon'ble Shri Khushiram, Member [A] 

Whether reporters of local newspapers 
may be allowed to see the judgment or not? 	Y6sNO.  

Whether to be referred to the Reporters 
or not? 

Whether to be forwarded for including in 
the Digest being compiled at Jodhpur Bench 
and other Benches? 	 Yes/Ne 

Whether their Lordships wish to see the 
fair copy: of the judgment? 	 Yes/k( 



Q a.  

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No.06 of 2008 
M.P. No. 08 of 2008 
M.P.No.21 of 2008 

Date of Order: This the 60'  February, 2008 

CORAM: The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Shri Khushiram, Member[Aj 

Shri Pijush Kanti Deb 
P.N.695814 
Son of Late Digendra Ch.Das 
Office Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot 	fin short ABOD], 

C/o 99 APO. 

Shri Umesh Cli. Das 
P.No. 6897203, 
Son of Late AIokCh.Das 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD]. 
C/o 99 APO. 

Shri Ajit Kr. Deb 
P.No. 6960411 
S/o Late Radhika Deb 
Assistant, 
Office of the Commandant, 

• 222. Advanced Based Ordinance 
Depot [in short ABOD] 

C/o 99 APO. 

Shri Arabinda Choudhury 
P.No. 6957645, 
S/o Late Mi! Ch Choudhury 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short AB 7--11 
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C/o 99 APO. 

Shri Dharma Kanta Das 
P.No.6958165, 
S/o Ram Nath Das 
Office Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance, 
Depot[in short ABOL)], 

C/o 99 APO. 

Md. Abdul Hussain 
P.No. 6958134 

S/o Late Hasim Au 
Assistant, Office of the Commandant 

222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Giridhar Hazarika 
P.No. 6958703 
S/o Late Budhi Ram Hazarika 
Assistant, Office of the ,Commandant 

222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Satya Deo Prasad 
P.No. 6959420, 
S/o Rarnaspray Prasad 
Assistant, 
Office of the Commandant 
Advanced Based Ordinance 

Depot [in short ABOD] 
CIo 99 APO. 

Shri Manohar Bharali 
P.No. 6960541, 
S/o Late Gopal Ch. Bharali 
Assistant, 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 
Shri Ashwini Sharma 
P.N. 6960543, 
S/o Late Radha Kanta Sharma 
Upper Division Clerk 
Office of the Commandant, 
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222 Advanced Based Otdinance 
Depot [in short ABOD], 
C/o 99 APO, 
Shri Jiban Ch. Bharaii 
P.No.6960546 
S/a Late Mohan Ch. Bharali 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Benudhar Brahma 
P.No. 6960548, 
S/o Late Nibaran Ch. Brahma 
Assistant, 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Chittaranjan Ghosh, 
P.No. 6960948, 
S/o Late Himansumoy Ghosh 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO 

Shri. Rabindra Nath Baruah 
P.No. 6960774 
S/a Late Satish Ch. Baruah 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/a 99 APO. 

Shri Satya Kr. Basumotary 
P.No. 6961230 
S/a Late Bipin Basuotary 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 

• Depot [in short ABOD] 
C/o 99 APO. 

Shri Gangadhar Mudoi 

•/ 
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P.No. 6961231 
S/o Late Robidhar Mudoi 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [ui short ABOD] 
C/o 99 APO. 

IT Shri L.C. Liana 
P.No. 6964389 
S/o Pabuanga 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Giridhar Das 
P.No. 696272 
S/o Chakra Dhar Das 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short AI3OD] 
C/o 99 APO. 

Shri Bhagawan Ch. Sharma 
P.No.6961994 
S/o Late Lakshwar Sharma 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
Cbo 99 APO. 

Shri Anupam Kumar Changkakoti 
P.No. 6962728 
S/6 Ishan Ch. Chankakoti 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance] 
Depot [in short ABOD] 
Cbo 99 APO. 

Smt. Padma Kalita 
P.No. 6963525 
D/o Late Karuna Kalita 
Upper Division clerk 
Office of the Commandant, 

6 
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222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o99APO. 
Smt. Runu Devi 
P.No.6963869 
D/o Late Lakshwar Sharma 
Upper Division Clerk 
Office of the Commandant, 
222 Mvanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Smt. Robijan Nessa 
P.No. 6966248 
D/o Late Samsher Ali 
Upper Division Clerk 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Nripen Ch. Das 
P.No. 6966250 
S/o Late Sahndra Mohan Das [S.M.Das] 
Upper Division Clerk 
Office of the Commandant, 

• 222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri PradipKr. Bonik 
P.No. 6960540 
S/o Late B.L. Bonik 
Upper Division Clerk 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

26, Smt. Usha Saloi 
P.No. 6961065 
Daughter of Gajen Ch.Saioi 
Upper Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

•1•' 
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27 Shri Jagodish Ch. Sharma 
P.No.6963827 
S/o Thaneswar Sharma 
Upper Division Clerk 
Office of the Commandant; 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO, 

28 Shri Ranjeet Kr. Mishra 
P.No. 6968645 
5/0 Shri B.K. Mishra 
Lower Division Clerk 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

29 Shri Jatin ChDas 
P.No. 6958702 
S/o Late (3aji Ram Das 
Assistant 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 

I C/o 99 APO. 
Applicants 

By Advocate Mr. Adil Ahmed 

versus 

The Union of India 
represented by the Secretary 
to the Government of India, 
Ministry of Defence, 101 
South Block, New Delhi-i 1-011 

The Director General of 
Ordinance Service Master 
General of the Ordinance 
Branch Army Head Quarters, 
DHQ P.O. New Delhi-i 10011 

The Controller of Defence 
Accounts, Udayan Bihar, 
Guwahati-781 171 

4.1 The Area Accounts Officer 
Ministry of Dc 
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Biver Road, Shilong-1. 

The commandant 222 ABOD, 
C/o99AP0. 

Respondents 
By Advocates Mr.G. Baishya, Senior C.G.S.C. 

Mr. M.U.Ahmed,AddL C.G.S.0 

With 
O.A.No. 07 of 2008 
M.A.No.09 of 2008 
M.A.No.22 of 2008 

Shri Rajkumar Gaurasana 
Singba 
P.No. 6961995 
Son of Late Rajkumar 
Gaurmani Singa 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Bhupen Chandra Deka 
P.No. 6962493, 
Son of Late Nabian ChDeka 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C1o99 P0. 

Shri Swapan Kumar, Mitra 
P.No. 6960306, 
Son of Late Anirita lal Mitra 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
CIo 99 APO. 

Shri Pradip Bora 
P.No. 6962491, 
Son of Late Lakhi Ram Bora 
Senior Store Keeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
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C/o 99 APO 

Shri Arabinda .Das 
P.No. 6961559, 
Store Supenntendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD]. 
C/o 99 APO. 

Shri Anil Ch.Das 
P.No. 6962336 
Son of Late Gati Ram Das 
Store Superintendent 
Office of the Commandant,. 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Umesh Chandra Kalita 
P.No. 6962275 
SOn of Late Shri Chandra Kalita 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Makhan Bargohain 
P.No. 6962492, 
Son of Budha Ram l3argohain 
Store Superintendent 
Officó of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Ranjit Kumar Das 
P.No. 6960285, 
Son of Late Dulal Ch.Das 
Senior Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short .ABOD] 
C/o 99 APO. 

Shri.BaikunthaNath Rabha 
P.No. 6964200Y, 
Son of Late Ulta Ram2. 
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Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Nitu Moni Nath 
P.No. 6969003 

• Son of Late Deva Nath 
Store Keeper 

• Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Bhaben Ch.Das 
P.No. 6960847, 
Son of Puspa Ram Das 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Akan Ch.Das 
P.No. 6963602, 
Late Chani Ram Das 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Md. Salimuddjn Ahmed 
P.No. 691411 
Son of Late Tahiruddjn Ahmed 
Senior Storekeeper 
Office of the Commandant,. 
222 Mvanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Lakshman 
P.No.6964549 
Son of Late Faku Ram 

• Senior Store Keeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot [in short 7ABOD] 

.:- 

hi 



\\ 
10 

C/o. 99 APO. 

Shri Bhupen Ch. Mazumdar 
P.No. 6964549 
Son of Late S.C. Mazumdar 
Senior Superintendent 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Md. Kayum Ali Laskar 
p.No.6967189 
Son of Namar All Laskar .  
Senior Store Keeper 
Office of the Commandant 
222 Advanced Based Ordinance 

• Depot [in short ABOD] 
C/o 99 APO. 

Smt. Anjana Kakoti Neog 
P.No.6962335 
Wife of Shri R .K. Neog 
Senior Superintendent 
Office of the Commandant 

• 222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Arun Bhuyan 
P.No.6962274 
Senior Superintendent 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Shri Binoy Bhusbom Roy 
P.No. 6960536 
S/o Late Bindu Bhushom Roy 
Senior Superintendent 
Office of the Commandant 
222 Advanced Based Ordinance 
Depot [in short ABOD] 
C/o 99 APO. 

Applicants 
By Advcoate Mr. Adil Ahmed 

7  Versus - 

S-~?  
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The Union of India 	 / 

represented by the Secretary 
to the Government of India, 

• 	Ministry of Defence, 101 
South Block, New Delhi-i 10011 

The Director General of 
Ordinance Service Master 
General of the Ordinance 
Branch Anny Head Quarters, 
DHQ P.O. New Delhi-i 10011. 

The Controller of Defence 
Accounts, Udayan Bihar, 
Guwahati-78 171. 

The Area Accounts Officer. 
Ministiy of Defence 

Biver Road, Shillong-1 

The Commandant 222 ABOD, 
C/o 99 APO. 

/ 	 Respondents 
By Advocates Mr. G. Baishya, Senior C.G.S.0 

Mr. M.U.Ahmed, Addi. C.G.S.C. 

ORDER IORAL] 
06.02.2008 

MANORANJAN MOHANTY. VICE-CHAIRMAN:- 

Heard Mr. Adil Ahmed, learned Counsel appearing for the 

Applicants in both the cases. 

2. 	All the 49 npplicants of these two cases are from N.E. Region. 

They came to be posted, for the first time, in N.E. Region [of course, 

with all-India Transfer Liability] on different dates. Although some 

of them were promoted to next higher posts on different 
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of them are continuing to be posted in N.E. Region. At no point of 

time any of the Applicants have gone out of N.E.Region nor have 

they been posted back, on transfer/promotion, in N.E. Region from 

outside. Yet, by filing the present Original Applications [under 

Section 19 of the Administrative Tribunals Act, 1985] they have 

prayed for a direction [to the Respondents] to grant them Special 

Duty Allowance in terms of Annexure-B/Office Memorandum Dated 

14.12.1983, Annexure-C/OftIce Memorandum Dated 22.07.1998, 

Office Memorandum Dated 29.05.2002 [a copy of which has not 

been placed on record], Annexure-D/Letter Dated 04.06.2003 and 

Annexure-EfLetter Dated 14.08.2007 of the Govt. of India. By filing 

M.P.No. 08 of 2008 in Oft.. No. 06 of 2008 and M.P.No.09 of 2008 in 

O.A.No.07 of 2008, the Applicants have sought permission to 

prosecute the oases jointly. 

Law is well settled by now that such of the Govt. [of India] 

Servants, who have been posted in N.E. Region [from outside the 

N.E.Region, on transfer/promotion only] with all-India Transfer 

Liability, are only to get "Special Duty Allowances", and it is not 

available for such of the Govt. servants; who are continuing to be in 

N.E.Region, upon, their first appointment/posting in N.E.Region. [Ref: 

Judgment dated 20.09.1994 of the Hon'ble Supreme Court of India 

rendered in the case of Union of India & others vs. S. Vijayakumar 

& others reported in [1994] 28 ATC 598]. 

Since all the Applicants are from N.E. Region and since, upon 

their first/initial posting in N.E. Region, they are continuing 
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posted in N.E. Region; they are not entitled to Special Duty 

Allowances. Thus, their claim has got no prima facie case even and 

the same is devoid of any merit. 

Having faced with the above views of this Tribunal, the 

Advocate for the Applicants took adjournment on last 

18.01.2008 and, on 05.02.2008, the Applicants have filed M.P.No. 21 

of 2008 [in O.A. No.06 of 20081 and M.P.No.22. of 2008 [in 

O.A.No.07 of 2008] seeking permission to withdraw both the cases 

wherein it has been stated that "they want to pursue redressal of 

their grievances pertaining to grant of Special Duty Allowance with 

the Department and, for that reason, the petitioners now want to 

represent before the Authority for redressal of their grievances" and, 

by stating so, it has been prayed to permit them "to withdraw these 

cases with liberty to file representations before the authorities." 

But in para-9 of both their Original Applications, it has been 

stated that the Applicants "approached the Respondent Authority for 

payment of Special Duty allowance but the same has been dened to 

the Applicants by the Respondents"; although the exact date, on 

which the claim has been denied, has not been stated, by the 

Applicants, in their Original Applications. If that is so, then why 

should the Applicants be permitted to represent again ? Repeated 

representations cannot improve the position; as, in our coned 

XN 

- 
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view [as discussed in para 4 above] of the matter, the very claim of 

the Applicants are devoid of any merit. 

7. 	As the Applicants have expressed their desire to withdraw these 

cases, the same are dismissed being withdrawn. No costs. With the 

disposal of the OAs, all the MPs also stand disposed of 

S. 	Send copies of this order to the Respondents [along with 

copies of the Original Applications] in the address given in the OAs. 

9. Free copies of this order be sent each of the Applicants [in the 

address given in the Original Applications] and be also supplied to 

Mr. Adil Ahmed Advocate appearing for the applicants] and to Mr. 

G. Baishya, learned Senior Standing Counsel for Govt. of India and 

Mr. M.U.Ahmed, learned Add!. Standing Counsel for Govt. of India; 

to whom the copies of the OAs. & MPs. have already been supplied. 

-fr 
[+(HUSHIRAM] 	 [MANORAN 	OHANTY] 
MEMBER[A} 	 VICE-CHAIRMAN 

cm 
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Bench 
N'rnz-crRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHAT I BENCH, GUWAHAT I. 

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	 OF 2008. 

Shri Rajkumar Gaurasana Singha & Others 
Applicants 

- Versus - 

The Union of India & Others 
...Respondents 

INDEX 

SI. Annexure Particulars Page 

No. o.  N 

1 .,. Application 1-19 

2 ... Verification 20 

3 A Copies of the appointment orders of 2.J-32 
some of the Applicants.  

4 B Copy 	of 	the 	extract 	of 	Office 
Memorandum 	dated 14-12-1983.  

5 C Copy 	of 	the 	Office 	Memorandum LI 
7 No.F.No.11 	(2)/97--II 	(B) 	dated 	22- 

07-1998. 

5 D copy 	of 	letter 	No. 
90237/7521/EIC/ (Legal-C) 	dated 
04.01.2003 	where 	reference 	of 	the 
O.M. 	No. 	11(5)/97/E-II 	(B) 	dated 
29.05.2002.  

6 E Copy 	of 	letter 	No. 	Pay/34/Confdl/OA 
No.19/05 dated 14.08.2007. 

Date: 	 Filed By: 

Advocate 

wfl± -Uib1 	J'rr& 
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IN THE CENTRAL ADMINISTRATIVE T 
GUWAHATI BENCH, GUWAHATI. 

Cei4j 	• •••r 
LIU 	 T. buj 

(JN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2007. 

BETWEEN 

Sri Rajkumar Gaursana Singha 
& Others 

...Applicants 

-ye rsus - 

The Union of India & Others 

...Respondents 

LIST OF DATES AND SYNOPSIS: 

Para 4.3, 
Pages-6-11 All the 20 Applicants were initially 

recruited/appointed as Store keeper 
(SK in short) outside the NE Region 
by the Officer In-Charge (in short 
OIC) Army Ordinance Corps (in short 
AOC).. Secunderabad on different dates 
and were subsequently posted to the 
Office of the Commandant 222 Advanced 
Based Ordinance Depot (in short ABOD) 
in NE Region on different dates as 
detailed in para 4.3 of this Original 
Application. They were also promoted 
number of times on various dates. 

Govt. of India, Ministry of Finance 
vide O.N. No.20014/3183-IV dt. 
14.12.1983 granted certain benefits 
including Special Duty Allowance to 
Central Govt. Civilian employees 
working in NE region. 

(Annexure-B, Pg- 

Para 4.4 
Pages: 11-12 

Para 4.5 
pages-12-13 The benefits including SDA granted 

vide O.M. dated 1412.1983 was 
continued vide Govt. of India, 
Ministry of Finance, Deptt of 
Expenditure O.N. No. 11 (2) /97-E-II (B) 
dated 22-07-1998 as recommended by 
the 5th  Central Pay commission. 

v'1O 
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ch 
para 4.6 
page-13 	Govt. of India, Ministry of Finance, 

Deptt of Expenditure issued O.M. 
No.11(5)/97/E-II(B) dated 29.05.2002 
wherein it is stated, "No restriction 
is made to the effect that the 
resident of NE region shall not be 
entitled to SDA when they fulfill the 
criteria of All India Transfer 
Liability and are. transferred/posted 
in NE region from outside the 
region." 

(Annexure-D, page- 	) 

Para 4.8 
Page-14 	The office of the 1espondent No.3 

vide its letter dated 14.08.2007 
• 	asked the Respondent No.4 to pay 

Special Duty Allowance to the 
similarly 	situated non-industrial 

• 	personnels of 222 ABOD who have 
fulfilled the criteria laid down in 
Ministry of Finance O.M. dated 
29.05.2002. 

(Annexure-E, Pg- 
Para 4.7 & 4.9 
Pages 13-15 	The Applicants are saddled with all 

India transfer liability and their 
promotions were made on the basis of 
all India common seniority. They were 
initially recruited outside the NE 
region and thereafter they were 
posted to NE Region. In terms of the 
Govt. O.M. s/circulars/letters, more 
particularly the O.M. No.11(5)/97/E-
11(B) dated 29.05.2002 all the 
Applicants are eligible for payment 
of Special Duty Allowance for which 
the Applicants approached the 
Respondents but the Applicants have 
not yet been paid the Special Duty 
Allowance. 

Hence this Original Application 
seeking justice in the matter. 

Filed by 

Advocate 

1W 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, GUWAHAT I. 
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(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE U. 
TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	OF 2008. 

BETWEEN 

Shri Rajkumar Gaurasana 
Singha 
?.No. 6961995 
Son of Late Rajkuraar 
Gaurmani Singa 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO, 

Shri Bhupen Chandra Deka 
P.No. 6962493, 
Son of Late Nabian Ch. Deka 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Swapan Kuiaar Nitra 
P.No 6960306, 
Son of Late Amrita lal Nitra 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Pradip Bora 
P.No. 6962491, 
Son of Late Lakhi Ram Bora 
Senior Store Keeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Arabinda Das 
P.No.6961559, 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
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C/o 99 APO. 

Shri Anil Ch. Das 
P,No.6962336 
Son of Late Gati Ram Das 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Umesh Chandra Kalita 
P.No.6962275 	

tCKa1ita? Son of Late Lla~i  
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Nakhan Bargohain V 
P.No. 6962492, 
Son of Budha Rain Bargohain 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Ranjit Kumar Das 
P.No. 6960285, 
Son of Late Dulal Ch. Das 
Senior Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Baikuntha Nath Rabha 
P.No. 6964200Y, 
Son of Lat,e Ulta Ram Rabha 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
dO 99 APO. 

Shri. Nitu Noni Nath 
P.No. 6969003 
Son of Late Deva Nath 
Store ICeeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
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Shri Bhaben Ch. Das 
P.No. 6960847, 
Son of Puspa Ram Das 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Akan Ch. Das 
P. No . 6963602, 
Late Chani Rain Das 
Store Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Nd. Salimuddin Ahmed 
E.No. 691411 
Son of Late Tahiruddin Ahmed 
Senior Storekeeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Lakshman 
P No. 6964549 
Son of Late Faku Rain 
Senior Store Keeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
C/o 99 APO. 

Shri Bhupen Ch Nazumdar 
P.No. 6964549 
Son of Late S. C. Mazumd,ar 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Nd. Kayum All Laskar 
P.No. 6967189 
Son of Namar All Laskar 
Senior Store Keeper 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
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Smt. Anjana Kakoti Neog 
P.No.6962335 
Wife of Shri RK.Neog 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in short ABOD) 
do 99 APO. 

Shri Arun Bhuyan 
P. No 69622'74 
Senior Superintendent 
Office of the Commandant, 
222 Advanced Based Ordinance 
Depot (in. short ABOD) 
Cfo 99 APO. 

Shri Binoy Bhushom Roy 
P.No. 6960536 

• S/o Late Bindu Bhushom Roy 
Senior Superintendent 

• Office of the Commandant, 
222 Advanced Based Ordinance 
Depot(in short ABOD) 
C/o 99 APO. 

...Applicants 

-AND- 

The 	Union 	of 	India 
represented by the• Secretary 
to the Goverrin tent of India, 
Ministry of Defence, 101 
South Block, New Delhi-
110011. 

The Director General of 
Ordinance 	Service Master 
General of the Ordinance 
Branch Army Head Quarters, 
DHQ P.O New Delhi-110011. 

The Controller of Defence 
Accounts, 	Udayan 	Bihar, 
Guwahati-781171. 

The Area Accounts Officer 
Ministry of Defence 
Biver Road, Shillong-1 

The Commandant 222 ABOD, 
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.,.Respondents 

DETAILS OF THE APPLICATION PARTICULARS OF THE ORDER 
AGAINST WHICH THE APPLICATION IS MADE: 

'This application is not made against any particular 

order but praying for a direction from this Hon'ble 

Tribunal to the Respondents for payment of Special Duty 

Allowance to the Applicant as per Government of India 

office Memorandum No.20014/3/83-IV dated 14/12/1983, 

Office Memorandum No.F.NO.11 (2)/97-E-II(B) dated 22-07-

1998 and also as per letter No.pay/34/confd/OA.NQ.19/05 

Dated:14-8-2007 issued by the office of the Respondent 

No.3. 

JURISDICTION OF THE TRIBUNAL: 

The Applicants declares that the subject matter of 

the instant application is within the jurisdiction of 

the Hon'ble Tribunal. 

LIMITATION: 

1 1 

• The Applicants further declares that the subject 

matter of the instant application is within the 

limitation prescribed under Section 21 of the 

-Administrative Tribunal Act 1985. 

FACTS OF THE CASE: 

Facts, of the case in brief are given below: 

4.1) That your humble Applicants are citizens of India 

and as such they are entitled to all rights and 

privileges guaranteed under the Constitution of 

India. They are Defence Civilian working under the 

Office of the Commandant, 222 Adv Base Ordinance 

Depot. 

L 
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4.2) That your Applicants beg to state that as the 

grievances and reliefs prayed in this application 

are common, therefore, they pray for grant of 

permission under Section 4(5) (a) of the Central 

Administrative Tribunal (Proce dure) rules, 1987 to 

move this application jointly. 

4.3) That your Applicants beg to state that the 

Applicant No I was initially recruited as 

Storekeeper (SK in short) by the Officer In-Charge 

(in short OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and, was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 31 

December, 1979. He was promoted as Senior 

Storekeeper (SSK in short) in the year 1994 and 

Store Superintendent (SS in short) in the year 

2004. 

The Applicant No.2 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 02 

January 1981. He was promoted as Senior Storekeeper 

(SSK) in the year 1994 and Store Superintendent 

(SS) in the year 2004. 

The Applicant No.3 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

O1C) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region in NE 

Region on 09 February 1978. He was promoted as 

Senior Storekeeper (SSK) in the year 1991 and Store 

44,y?,~ ~a~IRNA  vytj 
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Superintendent (SS) in the year 2004. He was 

qualified SKTGS&C at CNM Jabalpur in the year 1998. 

The Applicant No.4 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 02 

February 1981. He was promoted as Senior 

Storekeeper (SSK) in the year 1994. He was also 

qualified SKTGS&C at CMM Jabalpur in the year 1997. 

The Applicant No.5 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 21"  

August 1979. He was promoted as Senior Storekeeper 

(SSK) in the year 1994 and Store Superintendent 

(SS) in the year 2004. 

The Applicant No.6 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

QIC) Army Ordinance Corps (in short AQC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on23 

November, 1980. He was promoted as SSK in the year 

1999 and Store Superintendent (55) in the year 

2004. 

The Applicant No.7 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

I 
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Ordinance Depot (in short ABOD)in NRegion On 

09th September 1980. He was promoted as Senior .  

Storekeeper (SSI<) in the year 1996 and Store 

Superintendent (SS) in the year 2005. 

The Applicant No.8 was initially recruited as 

Storekeeper (SIC) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

brdinance Depot (in short ABOD) in NE Region on 

23rd March 1981. Thereafter, he was promoted as 

Senior Storekeeper (SSK). He was further promoted 

as Store Superintendent (SS) in the year 2004. 

The Applicant No.9 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Cornmridant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 

13th December, 1977. He was promoted as Senior 

Storekeeper (SSK) in the year 1987, Store 

Superintendent (55) in the year 2003 and Senior 

Store Superintendent (SSS) in the year 2007. 

The Applicant No.10 was initially recruited as 

Storekeeper (5K) by the Officer In-charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 

06th May 1983. He was promoted as Senior 

Storekeeper (55K) in the year 1997 and Store 

Superintendent (SS) in the year 2005. 

The Applicant No.11 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

tuJt4 	SJ 
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OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in HE Region on 30"  

June 2003. 

The Applicant No. 12 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 20th 

October 1978. He was promoted as Senior Storekeeper 

(ssk) in the year 1994 and Store Superintendent 

(SS) in the year 2004. 

The Applicant No.13 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 02 

February 1982. He was promoted as Senior 
r 
Storekeeper (55K) in the year 1994 and Store 

Superintendent (SS) in the year 2006. 

The Applicant No.14 was initially recruited as 

Storekeeper (5K) by the Officer In-Charge (in ahort 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 

April 1979. He was promoted as Senior Storekeeper 

(SSK) in the year_2000. 

The Applicant No. 15 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

'ha 
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Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region 	 28 th  
Deceictber 1983. 	He was promoted as Senior 

Storekeeper (SSK) in the year 2003. 

The Applicant No 16 was initially recruited as 

Storekeeper (SIc) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 

27th July 1981. He was promoted as Senior 

Storekeeper (SSK) in the year 2000 and Store 

Superintendent (SS) in the year 2005. 

The Applicant No.17 was initially recruited as 

Storekeeper (SIc) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 

October 1981. He was promoted as Senior Storekeeper 

(SSK) in the year 2003. 

The 1pplicant No.18 was initially recruited as 

Storekeeper (SIc) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region on 

20th November 1980. She was promoted as Senior 

Storekeeper (SSK) in the year 1997 and Store 

Superintendent (SS) in the year 2004. 

The Applicant No. 19 was initially recruited as 

Storekeeper (SK) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

fLt4 	r1 
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Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region in 

October 1980. He was promoted as Senior Storekeeper 

(SSK) in the year 1997 and Store Superintendent 

(SS) in the year 2004. 

The Applicant No 20 was initially recruited as 

Storekeeper (Sic) by the Officer In-Charge (in short 

OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and was subsequently posted to the 

Office of the Commandant 222 Advanced Based 

Ordinance Depot (in short ABOD) in NE Region 29th  

May 1978. He was promoted as Senior Storekeeper 

(SSK) in the year 1993 and Store Superintendent 

(SS) in the year 2004. 

Copies of the appointment orders of 

some of the Applicants are annexed 

herewith and marked as Annexure - A 

Series. 

4.4) That your ApplIcants begs to state that the 

Government of India, Ministry of Finance, 

Department of Expenditure granted certain 

improvements and facilities to the Central 

Government Civilian Employees of the Central 

Government serving in the States and Union 

Territories of North Eastern Region vide Office 

Memorandum No.20014/3/83-IV dated 14-12-1983. In 

clause II of the said Office Memorandum Special 

(Duty) Allowance was granted to Central Government 

Civilian Employees, who have All India Transfer 

liability at the rate of Rs.25% of the basic pay 

subject to ceiling of Rs400/- (Rupees Four 

Hundred) per month on posting to any station in the 
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North Eastern Region. The relevant portion of th. 

Office Memorandum dated 14.12.1983 is quoted below: 

(iii) Special (Duty) Allowance: - 

"Central Government Civilian employee who 

have All India Transfer liability will be 

granted a Special (Duty) Allowance at the 

rate of Rs.25% of basic pay subject to a 

ceiling of Rs.400/- (upees Four Hundred) 

only per month on posting to any station 

in the North East Region. Such of these 

employees who are exempted from payment of 

Income Tax, will however not be eligible 

for the Special (Duty) Allowance, Special 

(Duty) Allowance will be in addition to 

any Special Pay and for allowances already 

being drawn subject to the condition that 

the total of such Special (Duty) Allowance 

plus Special Deputation (Duty) Allowance 

will not exceed Rs.400/- (Rupees Four 

Hundred) only per month. Special Allowance 

like Special Compensatory (Remote) 

Locality Allowance, Construction Allowance 

and Project Allowance and Project 

Allowance will be drawn separately." 

Copy of the extract of Office 

Memorandum dated 14-12-1983 is 

annexed herewith and marked as 

Annexure-B. 

4.5) That the Applicants beg to state that the Govt. of 

India, Ministry of Finance, Department of 

Expenditure vide its Office Memorandum No. F.No.11 

(2)/97-E-II (B) dated 22-07-1998 continued the said 

facilities as per recommendation of the Fifth 

Central Pay Commission. 
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Copy of .  the Office Memorandum 

No.F.No.11 (2)/97-E-I1 (B) dated 22 

07-1998 is enclosed herewith and 

marked as Annexure-C. 

4.6 That your pplicants beg to state that the Ministry 

of Defence, Govt. of India, with consultation of 

Ministry of Finance, Deptt. of Expenditure vide 

their Office Memorandum No.11(5)/971E-II(B) dated 

29.05.2002 has adopted following criteria for 

eligibility of Special Duty Allowance to the 

Central Govt. employees which is reproduced herein 

below for kind perusal of this Hon'ble Tribunal:- 

"SDA is admissible to the Central Govt 

employees who have All India Transfer 

Liability on their posting to NE region 

from outside the region. No restriction 

is made to the effect that the resident 

of NE region shall not be entitled to SDA 

when they fulfil the criteria of All 

India Transfer Liability and are 

transferred/posted in NE region from 

outside the region." 

A 	copy 	of 	letter 	No. 

90237/7521/EIC/ (Legal-C) dated 

04.01.2003 where reference of the 

O.M. NO. 11(5)/97/E-II (B) dated 

29.05.2002 has been made is annexed 

herewith and marked as Annexure-D. 

4.7 That your Applicants begs to state that they are 

saddled with All India Transfer liability and in 

terms of their offer of appointment and with the 

said liabilities they have accepted for All India 

Transfer liability as per their appointment 

letters. The Applicants have got their promotions 

c 
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Applicants were initially recruited at 

Secunderabad, i.e. the outside the NE Region and 

subsequently posted to N. E. Region on different 

dates. Therefore, all the Applicants fulfill all 

the conditions for payment of Special Duty 

Allowance. 

4.8 That your Applicants beg to state that the office 

of the Respondent No.3 vide its letter 

No.Pay/34/Confdl/OA No.19/05 dated 14.08.2007 

requested the Respondent No.4 to pay/refund the SDA 

arrears to certain employees of 222 ABOD as they 

are eligible for payment of SDA in terms of Govt. 

of India, Ministry of Finance, Deptt. of 

Expenditure Q.M. No.11(5)/97-E-II(B) dated 

29.5.2002. By the aforesaid letter it was also 

stated that SDA may also be admitted to the 

similarly placed non-industrial personnels of 222 

ABOD who have fulfilled the criteria laid down in 

Ministry of Finance O.M. dated 29.05.2002. 

A copy of letter No. Pay/34/Confdl/OA 

No.19105 dated 14.08.2007 is annexed 

herewith and marked as Annexure-E. 

4.9 That your Applicants beg to state that in terms of 

all the circulars, office memorandums and letters, 

as referred above, all the Applicants are entitled 

to be paid Special Duty Allowance. The Applicants 

being eligible for payment of Special Duty 

Allowance on the strength of letter dated 

14.08.2007 have approached the Respondent Authority 

for payment of Special Duty Allowance but the same 

has been denied to the Applicants by the 

Respondents. As such finding no other alternative 

your Applicants are compelled to approach this 



	
;t 	;ttit1'k 

	

Ccnta 	mitt,UVe 

15 	 1 .1 . 

	 Ito 

1T 	;TTc% 
tWt 	nCh 

Hon'ble Tribunal by filing t  his Origina 

Application for seeking Justice in this matter. 

4.10 That your Applicants beg to state that they have 

fulfilled all the criteria laid down in the 

aforesaid circulars/letters, more particularly the 

No. 11(5)/97/E-II (B) dated 29.05.2002 

regarding payment of Special Duty Allowance, hence 

the Respondents can not deny the same to the 

Applicant without any justification. 

4.11 That it is respectfully stated and submitted that 

certain local resident non-industrial personnel of 

222 ABOD are getting Special Duty Allowances but 

the instant Applicants are deprived of the same 

benefit. 

4.12 That in view of the aforesaid facts and 

circumstances, the Applicants humbly beg to submit 

that it is a fit case wherein this Hon'ble Tribunal 

may direct the Respondents to grant Special Duty 

Allowance to the Applicants for which they are 

eligible in terms of the various office memorandums 

and circulars. 

4.13 That it is respectfully stated that the Applicants 

have a strong prima facie case and the balance of 

convenience also lies heavily in favour of the 

Applicants. In the event no relief is granted, the 

same will cause irreparable harm and injury to the 

Applicants. 

4.14 That your Applicants beg to submit that there Is no 

other alternative remedy and the remedy sought for 

if granted would be just, adequate and proper. 

4.15 That this application is filed bona fide and for 

the cause of justice. 
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5.1 For that, due to the above reasons and facts, which 

are narrated in details, the action of the 

Respondents in denying the benefit of Special Duty 

Allowance to the Applicants is in prima facie 

illegal, arbitrary and without justification. 

5.2 For that, all the Applicants were recruited in 

• outside NE Region i.e., by the Officer In-Charge 

(in short OIC) Army Ordinance Corps (in short AOC), 

Secunderabad and subsequently they were posted to 

NE Region from outside the NE Region, thereby 

fulfilling the conditions for payment of Special 

Duty Allowance. Therefore, the Applicants are 

entitled for payment of Special Duty Allowance. 

53 For that, the Applicants are practically having All 

India Transfer liability and as such they are 

legally entitled to draw Special Duty Allowance as 

per various office memorandums in this regard. 

5.4 For that, the Applicants have got their number of 

promotions based on their all India common 

Seniority and as such they are legally entitled to 

draw Special Duty Allowance as per various office 

memorandums in this regard. 

5.5 For that, the Govt. of India, Ministry of Finance, 

Deptt. of. Expenditure vide its O.M. No.11(5)197/E-

li (B) dated 29.05.2002 had already made it clear 

that there is no restriction that the residents of 

NE Region shall not be entitled to SDA when they 

fulfill the criteria of All India Transfer 

Liability and are trans ferred/pos ted in NE Region 

from outside the region. All the Applicants are 

saddled with All India Transfer Liability and 

• though they belong to NE Region, they were 

recruited/appointed outside the NE Region i.e. by 

AJ/fl4 chi 
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the Officer In-Charge (in short OIC) Army Ordinance 

Corps (in short AOC), Secunderabad and subsequently 

posted in NE Region. Therefore, all the Applicants 

are entitled for payment of Special Duty Allowance 

in terms of the O.N. No.i1(5)/97/E-II (B) dated 

29.05.2002. 

5.6 For that, being a model employer the Respondent 

cannot deny the benefits to the instant Applicants 

which have been granted to the other non-industrial 

local staffs of 222 ABOD. As such the Respondents 

should extend this benefit to the Instant 

Applicants. 

5.7 For that, it is unjust to discriminate among the 

employee similarly placed in the same department 

and as such the action of the Respondents in not 

paying the Special Duty Allowances to the instant 

Applicants is bad in law. 

58 For that, in any view of the matter, the action of 

the Respondents in not paying the Special Duty 

Allowance to the Applicants are not sustainable in 

the eye of latq. 

The Applicants craves leave of this Hon'ble 

Tribunal advance further grounds the time of 

hearing of this instant application. 

DETAILS OF REMEDIES EXHAUSTED: 

That there is no other alternative and 

efficacious and remedy available to the Applicants 

except the invoking the jurisdiction of this 

Non' ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT: 
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That the Applicants 

has not filed any application, writ petition or 

suit in respect of the subject matter of the 

instant application before any other court, 

authority, nor any such application, writ petition 

of suit is pending before any of them. 

8. RELIEF PRAYED FOR: 

Under 	the 	facts 	and 

circumstances, stated above, the 

Applicants most respectfully pray 

that Your Lordships may be pleased to 

admit this application, call for the 

records of the case, issue notices to 

the Respondents as to why the relief 

and reliefs sought for the Applicants 

may not be granted and after hearing 

the parties may be pleased to direct 

the Respondents to give the following 

reliefs 

8.1) That the Hon'ble Tribunal may be 

pleased to direct the Respondents to 

grant/pay the Special Duty Allowance 

to the Applicants. 

8.2) To Pass any other relief or 

relieves to which the Applicants may 

be entitled and as may be deem fit 

and proper by the Hon'ble TribunaL 

8.3) To pay 	the 	cost 	of 	the 

application. 

9 	INTERIM ORDER PRAYED FOR: 
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At this stage no interim order is prayed for, 

if the Hon'ble Tribunal deem fit may pass any order 

or orders. 

APPLICATION IS FILED THROUGH ADVOCATE. 

PARTICULARS OF I.P.O. 

I,?.O. No. 

Date of Issue  

Issued from :- 
Payable at 	- 

LIST OF ENCLOSURES: 

As stated in Index. 

Verification .... 

ix1t 
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VERIFICATION 

I, 	Shri 	Rajkumar 	Gaurasana 	Singha, 

P.No. 6961995, Son of Late Rajkumar Gaurmani 

Singha, aged about 49 years working as Store 

Superintendent in the Office of the Commandant, 

222 Advanced Based Ordinance Depot (in short 

ABOD.. C/o 99 APO, do hereby solemnly verify that 

I am the Applicant No.1 of the instant 

application and I am authorized by the other 

Applicants to sign this verification. 

1. That the statements made in paragraph nos. 

I,,y7>4c/ 	 are true to 

my knowledge, those made in Paragraphs Nosi-1 1  

441are being matters of 
records are true to my information derived 

there from which I believe to be true and those 

made in paragraph 5 are true to my legal advice 

and rests are my humble submissions before this 

Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I sign this verification on this the 

day of fl1- 	2007 at Guwahati. 

D E C L A R A N T 
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Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya 
Army Ordnance Corps Records 
Post Box NO-3 
Trimuigherry Post 
Secunde rabad-5 00015 	T 

29884/B/SK/222AB0D/UCK/ADM(cIv) 	313t July- 0 
Shri Umesh Chandra Kalita 	 LW31t Beflh 
Son of Late Shri Chandra Kalita/ %  
Village & Post: Madhukuchi 	(c\I 
District Kamrup (Assam) 

RECRUITMENT: CIVILIANS 

1.You have been selected for employment in Army Ordnance 
Corps unit 222 ABOD C/O 99 APO as a temporary 
Storekeeper In the pay scale of Rs 260-6-290-EB-6-326-8-
366-EB-8-390-10-400 with effect from joining duty after 
receipt of this letter by you. 
2.The post is purely temporary. Your initial appointment 
will be on probation for a period of two years. During 
the probationary period if you found unsuitable your 
service will be terminated without notice. 
3. During the period of employment you will be governed 
by:- 
(a)Central Civil Services(Ty Service) Rules 1965. 
(b)Central civil service (conduct) Rules 1964. 
(c) Central civil services (classification, control and 
Appeal)Rules 1965. 
(d)Central civil services (leave) Rules 1972. 
(e)Your services can be terminated by giving one Month's 
notice from either side or Giving/surrendering pay and 
allowances in lieu. 
(f)If you are found fit for retention in service after 
the of your probationary period and on completion of 3 
years of service, you will initially be considered for 
quasi permanency subject to the fulfillment of certain 
conditions laid down from time to time. 
(g)You will be subject to all India/Field service 
liability 
(h)No traveling allowance is admissible for joining the 
appointment.. 
(i)Your appointment is 21.8.1979 provisional subject to 
produce the original certificate issued by the 
educational Board/University within six months from the 
date of your appointment. 
(j) On appointment you will be required to complete 
certain documents under your signature vide ROl C/3/77. 
(K) You whole time will be at the disposal of the 
Government and you can not do any other side job. *'111 - 
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(1) Your service will be terminated in case of any 
false declaration or suppression of material facts. 
(m)Amendments to any of the aforesaid Rules and orders 

- and any fresh Rules. and orders framed subsequently. 

4.ln case you are married you will submit a declaration 
to the effect that you will have only one living 
otherwise you will be ineligible for appointment. 

Authority: 	Army. Headquarters 	letter 	No 
87594/S&D/08-8C(±) dt 08 Aug 78 and this officer letter 
No-28976fAdm(Civ)dated 24 Aug 78. 

Iq 
Ccnu1 	 LJ 

T .Trl  

Sd!- Illegible 
(Amarjit Singh) 
Colonel 
Karyabhari Afsar 
Officer-in-Charge 

JAK 



- 2-1 

Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya 
Army Ordnance Corps Records 
Post Box NO-3 
Trimulgherry Post 
Secunderabad-5 000 l 

CcnU* 	mubt1aU 

1 .  
298841B/SK/222AB0D/MB/ADN (CIV) 	Jan 80 
Shri Makhan Borgaohain 
Son of Late Shri Bhadraxn Borgohain 
Village: Kenduguri, Nagangi, Guwahati-20. 

T3) RECRUITMENT: CIVIL IPNS (  

1.You have been selected for employment in Army Ordnance 
Corps unit 222 ABOD C/O 99 APO as a temporary 
Storekeeper in the pay scale of Rs 260-6-290-EB-63268 
366-EB-8--390-10-400 with effect from joining duty after 
receipt of this letter by you. 
2The post is purely temporary. Your initial appointment 
will be on probation for a period of two years. During 
the probationary period if you found unsuitable your 
service will be terminated without notice. 
3. During the period of employment you will be governed 
by:- 
(a)Central Civil Services(Ty Service) Rules 1965. 
(b)Central civil service (conduct) Rules 1964. 
(c) Central civil services (classification, control and 
Appeal)Rules 1965. 
(d)Central civil services (leave) Rules 1972. 
(e)Your services can be terminated by giving one Month's 
notice from either side or Giving/surrendering pay and 
allowances in lieu 
(f)If you are found fit for retention in service after 
the of your probationary period and on completion of 3 
years of service, you will initially be considered for 
quasi permanency subject to the fulfillment of certain 
conditions laid down from time to time. 
(g)You will be subject to all India/Field service 
liability 
(h)No traveling allowance is admissible for joining the 
appointment. 
(i)Your appointment is 21.8.1979 provisional subject to 
produce the original certificate issued by the 
educational Board/University within six months from the 
date of your appointment. 
(j) On appointment you will be required to complete 
certain documents under your signature vide ROl C/3/77. 
(K) You whole time will be at the disposal of the 
Government and you can not do any other side job. 



-2J- 

(1) Your service will be terminated in case of any 
false declaration or suppression of material facts. 
(m)Arnendments to any of the aforesaid Rules and orders 
and any fresh Rules and orders framed subsequently. 

4.In case you are married you will submit a declaration 
to the effect that you will have only one living 
otherwise you will be ineligible for appointment. 

Authority: 	Army 	Headquarters 	letter 	No 
68181/REL/org 4(Civ) (b) dated 04 Nov 80 and this officer 
letter No-28976/Adrn(Civ)dated 21 Nov 80. 

;q Lif 
CCUUai 	

1T. bi1 

€ch 

Sd/- Illegible 
(N Bhattacharya) 
Brig 
Karyabhari Afsar 
Officer-in-Charge 

J, 
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Tele: 79251/395 Sena Ordnance Corps Abhilekh Karyalaya 
Army Ordnance Corps Records 
Post Box NO-3 
Trimuigherry Post 
Secunderabad-5 00015 	IT TT -  .-- 

29884/B/SK/AD/222AB0D/M*1 (CIV) 
Shri Arabindra Das (Schedule Caste) 
Son Shri Lakhim Das 
Village & Mazgaon Post North Gauhati 
Kamrup (Assarn) 

Uitjy 	L.L., 

1, 
Aug-79 	

-v 
 

Tual zrTlc 
etch 

District 

RECRUITMENT: CIVILIANS 

1You have been selected for employment in Army Ordnance 
Corps unit 222 ABOD C/099 APO as a temporary Storekeeper 
in the pay scale of Rs 260-6-290-EB-6-326-8-366-EB-8-
390-10-400 with effect from joining duty after receipt 
of this letter by you. 
2..The post is purely temporary. Your initial appointment 
will be on probation for a period of two years. During 
the probationary period if you found unsuitable your 
service will be terminated without notice. 
3. During the period of employment you will be governed 
by;- 
(a)Central Civil Services(Ty Service) Rules 1965. 
(b)Central civil service (conduct) Rules 1964. 
(c) Central civil services (classification, control and 
Appeal) Rules 1965. 
(d)Central civil services (leave) Rules 1972. 
(e)Your services can be terminated by giving one Month's 
notice from either side or Giving/surrendering pay and 
allowances in lieu. 
(f)If you are found fit for retention in service after 
the of your probationary period and on completion of 3 
years of service, you will initially be considered for 
quasi permanency subject to the fulfillment of certain 
conditions laid down from time to time. 
(g)You will be subject to all India/Field service 
liability 
(h)No traveling allowance is admissible for joining the 
appointment. 
(i)Your appointment is 21.8.1979 provisional subject to 
produce the original certificate issued by the 
educational Board/University within six months from the 
date of your appointment. 
(j) On appointment you will be required to complete 
certain documents under your signature vide ROl C/3/77. 
(K) You whole time will be at the disposal of the 
Government and you can not do any other side job. 



(1) Your service will be terminated in case of any 
false declaration or suppression of material facts. 
(m)inendments to any of the aforesaid Rules and orders 
and any fresh Rules and orders framed subsequently. 

4.In case you are married you will submit a declaration 
to the effect that you will have only one living 
otherwise you will be ineligible for appointment. 

Authority: 	Army 	Headquarters 	letter 	No 
87594/S&D/08-BC(j) dt 08 Aug 78 and this officer letter 
No-28976fAdrn(Civ)dated 24 Aug 78. 

Central AILUL&AS6411VC 1i bw.1 

1 
I 	.•.. 

V.fl:Ti ;i' 
L Vv.•. 	t 8ch 

Sd/- Illegible 
(DD Oberoi) 
Colonel 
Karyabhari Afsar 
Officer-in-Charge 
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No 200143/83.D... IV 
GOverreflt.df tn5 Ia 

Ministry ofxpendjturo 

New Delhi1 the 14th Dec.'83 
COpy of ;iinf Def. O.M No.4 (19)/83 	CIVI 
dt 11.189 

CE UM 

Subject: AllckqF,nceand Faciijtj08 for 
Clvi lion 

employees of the Central Govt0 Servants 
in the states rind-UnI011Terrjtor 	of 
the North Eastern 

Rg1on - Improvemer 
thereon 

The need for attacting and retaining the - •• 

services of competent Officers for service in the 

NO r t 	ec Ion C Ompr is in g  the  

Q° land and Tripura and the  

Union Territories 'of'7runacha1 pradesh end Mizorarn 

Ins been engaging the attention of the Gt,, fr 

some time. 	The Govt had 0000jIied a_coinnittee 

uer the Chairmanship of 	cretary, Department of PerU- 
- sonnel and_/minlstrtjve_Reforms1 to review the 

IH St  

L 



.. 	 , 

-3 
I" 

I central 
- 

f 
2 e7irr,  C~h 

existing allo,'nces nd fcjljtjes -admjssjblo 

to the va1ous catgrie, ofkivilian CLntrnl 

Govt. Employees serving in this zrg1on and to 

suggest suitable omprovernont. 	The recnimenda- 

.tions of the committee have been carefully wnsidredd 

by the Govt. and the prident 13 now pleased 

to decide as folbows  g. 

(1) 	Tenure of osting/deputntiors: 

There will be a fided tenure of posting 

of 3 years at a time for officers with service 

of 10 years or loss and of 2 years at the time 

for of f icers with more than:iO.yrs. of service. 
-- ' 	 .-m 

• 	periods of leave, training,.etc 	in cases of 

15 days per year will be excluded in counting the 

• 

	

	teuure priod of 2/3 years. officers, on completion 

of the fixed tenure of service rnetitiond abe, 

may be considered for posting to station of their 

choice as far as possible.H 

The priod of d eputation of the Central 

GOVte empl3ces to the states/union Territories of the 

North Eastern Region will generJlly be for 3 years 

.. .  • 

- 
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which c;in be extefldd 1nc)(ceotjon1 cases in 

of pubkjc.servjces as well a s when 
when the emplo'eg concerned is prepare3 to stay 
longs. 	The adissib1e deputatjn a]. lOwanc:.s will 

also be col-Itique. and be paid durir the period 

Of deput?tjof exthndod. 

d9ioaIning 

EppIaimentjon in cdu- 

\OCOrdS. 

Stat1sfctory performances of duties for the 

prescribod tenure.. in,the. Nrth Eastern shall 

be gicnduerecognjtjon in the case of eligible I 	 çi 

off icer Ifl.thc 

rornotjoti in Cadre po:ts 

(h). Deputation to Contra]. tenure posts, 	r3 

c) 	Courses of training abroad 

The geneul requirc?n,ent of at least three 

'y:ars services in a cadre pose between two cctral 

• • S 6 6 S 6 4 
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MOM 

toure deputation m  ay: be .iz lexed to two years in 
•j: 

deserving cases of metitotrlous x services in the 
North Eost, 

j specific entry shall be made in CB 
of all employees whorendored a full tenure of 

r\ 
SerViCe in the North 	3tcrfl Region to thit offct. 

~VAliij_ 	
2E_~, 	

4 
4 	,;... 

cialutLlinces, 

contra). Got, civilian employees who have 
All India trafer libil1ty will be granted a 

spl duty) allo hcêattheiteof 25 per cont 

of bit scb pay subject 1tO.a ceiling of Rs.400/ per 
... ...' 	 .....-.;...-j .. 

moritlfbn postirigto any station in tie North Casterri 

Region. 	Sch of tho8e .empläyees who are excempt 
• 	/. 	. 

from payment of inconie tax will, however, not 

eligible for this special uty) Albowancos 

Special Duty) ?lloWaflcCs will be in addition to 

any special pay and/or deputation (duty) allowanc(__s 

already bng drawn subject to the condition that the 

total of such special 	uty) allowances like 

special compensatory .emotci, 	cality) jllowoncos 

..P,. as 

11 

I 

/ 
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:. 

Cfl5trUctjon 011ow Cos fldprojct 11wc 

will be drawn separately. 

4a 1 

lssam and 
V 

The rate of theallowance. will be 5% of 

basic pay subject to a minimum of Rs.50/. p.m. 

admissible t: all employees W1thut PAV any pay 

limit. 	The above allowances will be admissible 
with effect from 1.782 in the case of Assani 

2. 	Monipur 

The rates of allances will be as foll.ows 

for the wholéof Manipur 
:- 

'ay upto Rs.2 O/ 	Rs.40 P.M. 

Pay upto Rs. 20/- Rs.15% of basic pzy 

Subject to ximu of 

Rs,150/_ p.m 

LI 

. . . . . . .6 

~t/ 	J'~ 0 	'0  

I 
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Sench 6 

3 	Triura 

• 	
Therates if •theijc0 will be S 	

. 

as fDllows,_ 

Diffjclt are 	25% of py subject 
: 	to a Ifljjfl1ijii Q 

and a maximum 

47. 

Other areas. 

Pay 

• 	

S 	 •• 

UPtORS.2i0/.Rs4o/ p.m. 

5•5• 	

ay above'.Rs.2O/. 	of basic pay 

subject to a maximum 

of Rs.150/... p.m. 

Tewil1 benochene in the existing rates 

of speci1 compensatory alloances admissIble in 

jrunacho1 pradesh, Nagalarind and Mizorom arid thc 

OXisting rate of Disturbance allowances admissible 
5fl PGcIfIed areas of Mizoram. 

(v) 	Tr0vel1al1s on first aMointment 

The relaxntijn of theproent,ru1es BR-103) 
that the eix.stirg allonce is not admissible for 



/ _ 

-i  - L.-  
journoys enlistcd 	connection with intitil 

appointment, in case of journeys for 	initit 1 	H 

aPpointment to a post in the'North astcrn Region 

for travlling allnces limited to 	by bus 

fare/sccond class rail fore for road/miling 

in 	case of first 400 IqPS, for the G't. 

:rvr nt 1iIfli;C1i 	 will Lo nv;.lhl. 

[vi) 	Travelling allcwaric;s for hourniQyon 
I 	J 

transfer. 

In relaxation of orders below SR-il, 	on 

transfer to a sttioh in ..the Worth-Eastern Region, 

the family ithe,Govt. gervantdoes'not accompmny 

him, the Government servant WiU be paid trovclling 

allowances on tour for self only for transit period 

to j1n the post audwillbe permitted to carry 

personnel effects upto 1/3 of h4.s entitlement 

at Govt 1  tost dr have a, 	equivalent of corryiIICI  

1/3rd or his entitlement of the 6iffercinte in 

weight of the poronnel effect 	ctuqlly 

harrying 'nid 1/3rd of his cnttlement cns the case 

may be in hue of the cost Df trnportation of 

baggage. 	in case the fmily aCC1fl(afliOS the 

• • 0 •• 99 
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$ 

cJ' 
... 

Govt. setvant% on tra nsfer,the Gov 	will be 
I 

entitled to : the eistirg an'iissible travel1in 

allcences icludingthcostof ranspertatjon 

as charges of he admissible weight of the bggage 

actually crrid. 	Th&ab,oye. provisions will also 
., : 	

. 	 i 

apply for the\return j.Pprney.on transet. back from, 

the 1'jorth Eastern Regi'on 	F 

(vii) 	Road millage f'or,transportatjonof 

	

eDsoneleffetsrk', 	0 

0 	 .In,the relaxation4.of orders below SR lie. 
0 

 fortrarispotatjnof.the pesorineleffects o n 0 

0 	
trans'fer'0 bètwen twoifdrent stations in the 

.NortI1 Eastern Regi3 ;higheZratc of allnces 
4 

admi"ssible ford tresptal4on in 'j' clss citios 
l 	¼r 

£ubject to the .i actual'expenditure incurred by the 

Govt. servant will be4adrnissible. 
0 	 ' 	

0 

0 	 ..., 	
,. 	

.• 	 •'.: 

• 	

' 	 viii)' 	Joining time with44 ,'leavot 
 

t 

 ~Ii, 

IN 

I—' 

In the case of Govt.. servritn xm prc&dinq 

on leave on from, a place of posting in North stern 

Rcgion, the period of travelling excess of two days 

 

0 4 0 e a . a 



:_ 
 

e I jbum-1 

; 	 , 

•k•' from the stato. ofpos€in 	.0t5jd tht 
- 	I  

regiii will be trote5s Joining L1mo 	he 
• 	

will be drflj:sjbl0 on  
return fr om leave, . .' 

- 	••; 4J4 	. 

(ix) 	Leave  
77 

I l e 
i. Govt. s erV, ntrQho.]eqves. his  family 

behirld at the old duty .'s Xati= or anotiler sel.ered 
place of residerc e  for he fmi1.y will have to 
obtion to aval 1 0  of the existing leave travel 
Conses S1O .of ..J,3urney tohorno town oncc.. in a 

block ixriod of 2 yearar rUeu thereoç 

facility oftravel for himself once year from 
,1 	

. 	 . 

• 	the Station 	
eastern region 

,. 

to his'home town or Place where the fmily is 
1 	 4 

rsiding and in . 	
. 	 .";faci1it for the 

9 family lrestrjct& to his 	 and two 
' 	 • ':. 

depend ee children oniy)iso 	to travel on 
a year to 	 employee at the etation 
of POs 	in - the north êaternregjo 	In case 
t h e, 	 . 	

. 

ho 'c'ot of travel for bhe iiiitial stage 
(400 Kms will bt; be borne by the fficor 

1~ 

Ni 

4' 

/ 

13 
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4 .4  

officers drewigppof R.2?5o/.. or 
.. 	 '$ , 	T above tndtheir.f mj1jestEj,e, spous e an two 

Y Jc' 

dependent children to18'ys. for.'boys arid 24 yl3s. 

for girls) will be allOwed pre travel btweon 

and vice- "-  
versa, whi1 performingjournys mentions in the 

proceeding PararaPh.y'fr ,tI 

JX 	Children Educatjor 	 lcw  

ibs1dy) 

Whore the children do not accompany the 

Govt. servant to the Nrth stern Reçjion, Ckiildrcn 

EdUctionAllances:pb c.ess- XII will s  be 

ààmissible .hrospect ofchildren studying at the 
.. 

last statjonof posti...:ofthe employee concerri 
>± 

of any othcr - sàtjoñre the children reside without 
. 	 . 	 . 

• 	any restriction of paydrawn by the Govt. servant 
• 	. 	S. 	.;;.; 

1fchildren studying in.schools are put in hostels 

at the lest  station of Posti 	or, any other 

station, the Govt. servantservant concerned will 
• 	 / 

be given hostel subsidy without otr restrictions. 

2 • 	The above orders except -thx in sub para (iv) 

will also be mututis mutandis apply to Control Govt, 

e,/;uees., posted to indomin and Nicubor islands . . 

	

• 	•: 	
1' 

/dip 

• 	 • 	 . 	 •• 	 •• 	 ••.• 	 ,... 	 . 	 •.- 
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WOVE 

•'! 4tq These aders,
fwil1take effect from 1st 

Nov'93 and wiLl remaj n 1n'forc for a prioa of 
three Years upto 3it Oct.1986 

 

All existing spccj 	aLl 	facil T 	•l'.j 
ties and Concessions extended by any special  
orders by the 	

of the  cenf 	
Govt. to their.own.émpio 	

in the 
North iasterii Regjo will be,wjth 	frcn the d(te . j 

of effect of the orders Contajn 	in thj5 Office 
• memorandum  

• 	5.  4 	separate OrdQrs.wi]bj 	in V. • 	• 
• 	 endrzttion 	

ferreä to in 4 i 

pararjp h 1 as and when d 
4 t 	 Ong •re 	by them %• 	J' by thn covt 

6. 	In So 
far as perso5 Serving in the India 

Audit & Accounth Deptt. 	 .concerned 
UOSO orders • 	i;• 	• 	•. isdue 	after consu 	ibn with COMptrollerand 

uditor General of 

(s.c. Mahalik) 
t. Secy. to the Govt,0f irli 

T. 
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0 	L, IItij 
(,ovcit,11ioI 	of IiuIln 

,t Fl 
• 	 I )g ':i,I,t,mil (if I 	li , Ji7il, ,i ) 

OFFICE MCMoflAIItJUM 

••S#1 - 	 tL •--- 

• 	'4k 
Nijw Del/il, Ontod July  

ANNLXLJRE-- C 

'I 

ubJoct: Alloin,rci 	iid Sp'cinl Fncilitie for Civiirn F ijkyon o(t/in Con! / Gci'iyinir,o,rf sen'ing in 1/1,1  Slirtu 
11 01 Union Jetritn,u' of 11w Nor! h'Enstoi'i, Ileijion nnd itt tliofl,,dti,,rn,p A Nicvl in, turd Laksltnthveop Giotis 
ut Iinds -- /luco,ti,iiemInlJo,is of I/ui lift/i ';iluil ('try (ot,t,pi1s1o,i. 

1 	Wh a Vh,v/ to ntUncilnti and iefnlninj coit,intuni oil/cern for norvico In the NoiUifnstern intjion, coinpntnlnçj 
the (err tor/es ol Atoned ml I'rndosir, ASaIrI, Miii iptim, Mo çJImlryn M/oi am, Nnyri/ni d end 1 tipuin, ondois wattl Issued In this M/riIiry O.M. No. 20014/3/t33•E.1V dtilcd December 14, 1903 exieridnj cotta/n &lownticoi afKI 
ether bc/kilos to the CIviIinn Comm al Govermirnont oimmployoos s'ilng in this ijion, tnt Intins of POIttPrnI)I m 2 II metoI, 
Ili on* OCt1/ 3 11101 (unit thon COOICIUOd tnt pnmnQmnIrtt 1(Iv) Ihkl. wntn ninno to nrply  mirimiplin mnulnmtdln to the CivIIInn 
Control Goveriftiont alliployongpontod to thin Ailimimnim & NIr:ohptr Innhnncmnn, limenno worn further exteiidnd to IhR 
Conirni Govomnnt ouploynims posted to the toksImndwcm,p IcIntids lit this Ministry's O.M. of svcn imurobor dated 

'lnrch 30, 1934. Tin nmltownncns and bacililIns wnmø further Ilberatised In this Ministry's O.M. No 20014/t0/00!E.IV/ 
E.lt((i) diied Dacnmnbttt 1, 1988 and were niso extemidod to time Control Oovenumitrmt cnitloyoos po&iod to the Noith 
Eastern Countil whcn sintlonod In limo North- Eastem mm I log/ott. 

2. 	The riltim Central Pity Comm ,rkslon imiw, nine comb/mi i comnimnondellomis RtitIiIflstiImq briber Inimptovnrnmonig 
ri lime till, 	r'' 	and I;mr:/Iiii'i edmnIssihin to Iii, UomImnI (uvnmmrmimnmt nmnploynrum. im:lvtmmtt Ott/cern at tIme All Immdln 
.Servicns, Ili thui F-Ir%I-EasIcmm tlnykrim I Iny 1mvp tmmntImrr tr:commmnemrrl.ni hut iIm'cn mnmny also be nxtdnr.t to 
the Control GovrmmmrmcmrI emnplryees, Immclidimrg Officals of hut All little Sorviren, Iloslod In Slkkimiu. urn 
roconnriimirJotjmis o f tlio Corrurriiiomi have hoer unimsiJeremi by the (1ovnimrrrmmmt and thn l'mosldnnrt Is now 1iteasc,J 
to dnckJ.ns  

(I) • Tonum of Postimj/Ooputnttoim 
ihe 1pvisiom1s ill let/aid to tntmtino of itinI!Im'intnhiou C')IririiIrr'ri 0 Ilk fAkii ,;Uy'n 0 M. No. 700141310:3 
E.1V diled DocmnrIrer 14, 1963,   need With U.M. No. 20014/1 (II)(3-f IV/E.It(It) dnbeml December 1, 1986, 
shall umrlinuo to be ni  upliceble. 

(Li) We/Imto for Coti(rul Doputn0oiisfi i eli/ny Abioe'J nmrd Cprnc tat Kimillon In Corrtldnn(tni tlncoidg 
liiu /ti'IISiOflS counlnirued illt/is Ministry's O.M. No 2001 4.'3'1J3F,, IV mJ;utprl t)pm;r'mnIpm 14, 1983, rna.I witirOM. 
No. 2Wt 4/1 G!13G•E V/E 11(0) dalcd Deceihet 1, 1985, slrall comb/rum to ho npplicaiite. 

\,(uI) Spocll touty] Allowance  
• 	Ca M 1 ,ull Goveninurert Civilirmh om.nijk,yoes tunvmq nm All linlie '1ramulcc Liahiliby''nnid posted to tire simcified 

Tervifc',ics inn the Noitli- Eastern Nm/loll shnil be qmnm1ed I/ne 	mEiil j)ti'/ Alloworico at the rate of 12.5 Pat 
remit ofileir basic pay a pnscribnd in this hhnrisnryO.M. No. 2001 4/lr,/nn-F.IV/E.lt(0) dalod Oncrimiube, I, 

• • 19115, Lit without floy ceiling orjrs.nprirtjnm. iii olirrir words, iIme.ceilmm oh fls 1.000 po month cunrnmrtty lii 
torco tnolI ro torm2r bodpplicahtn nmueii ro condition timer lime agqm c tote oh time Special /OulyJ Atiowance plus 

• Suxii Pny(Depijintioni (Duty) Allowance, if rnl)l, will nOt excedd Ps 1,000 pnr month shall also be dir.pensed 
• with. Cther looms and conditions governing time Want of this Aliowammce slni,il, however, continue b be 
cpplicñbio. 

llil 'e6liu of I/nc odors comnlamrned in INS  Mi)'Imy U M No 20022/2/0e E 11(1/) dited May 24 1909, Ceniitrt 
• GvensrneniI civilinnr UtnlnlcmyouS fnnvitm atm All im/lim linus/er Linibllily" omit lursied to nerve Itt tim Amidnmimnm 
& Nicder amid t.eksiiadwoep. Gnompi ot hlem mds rite pm esemnlly emmliIierl to trim Isiarud Special Allowance at 
Varyiq rates iii ticti ot (ho Special iflhnnyt tdtowan ice ednmmissitnle Ili rho No tIn 1 nstnmnm I bogiomi. TI ila Allownuco 

hnll centimiue to be admissible to tine snecilied r.rutegony of Cemutnirt (ovenmmimrerrt employees at lire satire 
males rm oroscnihod for lIne dithotemut specified omens 1mm the 0 M. dirrol May 24, 19119, but without any ceiling 
dii ii t.menrt,tnru. 1 hIs AIknwnmrcim tihnelt ntn trirceloitim be loimmeni as Inlrrind rmu:lnl (t)nity) Allowance, Separate 
order sin m ejmd to 1his Allovhnico have bmuenu knitted itt this MinIstry's O.M. No. 1 ?( 1 )/98-E.tl(13) doled July 
17, 198. 

At1entomnis niko invited in this comnec tirn to I/o cleuilicatory orders comrmriincd Ill this Ministry's O.M. No. 
1 1(3)/i. ElI/il) dated January 12, 1990. which slna!l comutinuon to ime npplicrmijle not only In respect of the 
Central Gcnverrunrrnuit emnnplc'yers on;tr'd In serve It ,  tln f'lottIm-Enlmnnn Ilcmjiour but also to those posted to 
serve in tie Amndammrani & Nicober and Lekstuurdvieep Gmoops of tslattris. 
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cial- C 	AllownncOs 	/ 	 I 

	

in r 	ud to ,' v' ion of th tntr ni vnrirjtj Sc 	it Cui ic i(II i itui y Alt 1wmo 	stch os fiwnoti 	3' 
Lrj:ility Allowmc n •  Ud Clii ntoMWntce. Ii hiil ArnU I•.' ;.iil M Coi flinuitu I I Com1ot1uflt&y'AiInW00i 

'lc whit h ni o lot ition cpCitlC hnvc efllit i boii Sc I' icuhily Iuod 01 DIU Ilildul 	tO based on thu 	• 
'T 	T 

	

' 	

Guiornttietit dicisons (n the ràeot,tmuid1lIO1iS of 1k 11th UwIttil I 'iiy ( i,itnissR'lt totkIIf lb 

' alkPvOflCOS These orders shall appty to the fllRJibIfl Cwituil Ouvorrimciit 	 J 
k.iUtis inio North.E1istet! 	uion,Andurnafl & Nbar tlnd and Lokstwdweap IBIDIid5 dupotdi 

of thou postbnj and sutiloct o the obsor,ntCO of the terms end conditions specitIdthct&i'. 

SuIi of ttiSO 
eniployuu!' who nra. o ltlnd to the Spe'1i Ouiy Allowance or the Island (Spocløt Dutyl 

, AIICNHIICC lintt ItIbu liii niititltiiJ In ndi fltkui to the Sp"inl Cc.niipon'ntory Allownco() as adtrileatblo to 

	

:., 	
l 	1, at 

1110111 110 0111121 of IllUflU b$)OIAtU 	(Jtfl 	 . 	

I  

Conti ul Oonrnriwcit diii; iloyOushuIltitlud u !.;nic;lnl Curiqiwiutitory Ahlownncnfl, epnrntn ordati In reaped of 

whith aro yet to be lsuod, win contiriuu to diow OUdil &loWnICU of the nxktlng rato with tolerance toltha 

	

•I A 	'nclorrnl 1  pey which they wouli hav.e drawn 111 .010 npplleoiiu pt.iovied Rcntne of poy butfor the Introduction 

of the cottnnonding rnviød scelea tNt the tevisud urduiB era Innuod on the hosts o t he tacommondathons of 

	

J 	1k IiltIt CPr&nI I'ry Co,nt,iit%Lot1 nnd the (Jovarnlflirtt UucIotrtIter.Opn. I', 	I 

I 	 itII 	I 

.Tra'otlIng Allownuco on Firat Appoliitineiil 

'Tha xislIng conCessiOns 
as provided In this Ministry sO IA No 20014/3/03 E IV dotod December 14 1083 

	

' 	nnd further Uborntinnd In 0 M No 20014/10180 E IV/ lIB) dntod December 1, 1986, h&l continua to be 
'I 

I 	 .5 

(vl) TravitInci Allowance for Journeys ouirnn,for 	Itond Mileage for Trnneportnhiofl of Prsoflt taffocts 

onlranstor, Joining Time with Leave 	 'c 

The exIstin 	provIsIons as 	ont&ned In this Ministrys O.M, No; 2001413/03E,IV dated December 14, 1903 

• •;c . shl. Continue to be applicable. 
 

~eP(0)Udl Vi,p Trvol Concession 	
0 

as contained in this Ministry's O.M. No. 2001 4/3/B3EiV dated December ln tI?rrns of the existing proiistons , ( 
14, 1903,the followin 	opti'ñs are av&iôbte to a government servant who leaves his family behind at the old 

headquarters or another s elected, place of residence, and who has not availed of transfer Itevetling ohtowance 

torlhelainily 
 

' 	 1  the yo1iernmett servant can avail of the leave travel concession for tourney to the Home Town once in 

' ' 
Auto 

 

a block period of two years under the normal Leave Travel Concession 	Ir' 
 on 

.'.;- 	 t: 	.1 	..• 	 . 

in lieu thereof, the government servant can avail of the facility for 	 to tLa.f3LQL1cu_a year 

trom the station of posting to the Home Town or the place where the family be tesiding and for the fmI1y  

• Irestricted only to the so0Se and two dependent children of age up to 18 years In tOspeci fsons and 

up to 24 years in respect of daughtersi o vel once a erar to visit the_govoflefl B1vr t t _  

Station 01 posting 	 - - 
TheepciI risiors sallcontinue to be applicable. 	 S  
'ln-additi6n, Central Governthent employees and their lamilies posted in these territorIB shall be entitled to 

avail of the Leave Travel Concession Iii ernergenIeS, on two odditional occasiofl5 durIng their entire service 

carfl. This shtt be termed as. Emergency Passage Cóncesslori' and Is Intended to enable the Central tJIJ 

Government employees ancjior their families Ispouse and two dependent chlfdrøfll to travel either to the 

ho.ie town or the station of poctirig in an emergency, This shall be over and above 1116 notmab entitlements 

of the employees in terms ct the 0 M dated Deceriibet 14, 1983, arid the two addiUohtiI ssges under the 

Eniergency Passage Concession shall be availed of by the entitled mode  and  Ina o travel as drnissibl 

u4er the normal Leave Travel Concession flulec 	 , 

Fuher i 
mJitication of the orders contained In this Ministry s 0 M No 20014/16/86 E IV/E 11(B) dated 

December 1 1988 011icets drawing pay of As 13 500 and above and their families, to spouse and 

, 	dependent children (tip to 18 ye-irs iii respect of sons arid up to 24 years In respect of dgughteisl will be 

pamt(od to travel by air on Love irivel ConcessIon between Ay-iuiala/AilaWVimPt1at tabari/Si 	r in 	3 
• Ihc North Erst.aid C&cut-1- arid ;vlci .drsn b, t ñPo Ft3l fl I t  In the Andaman & Nicobar islands 

0 	 Ccuttn/MadraandviaYers: end tiotwocin Kavaratti Iii the Lnkslindwoop Islande and COClilci and vice 

11 	
if  

J I 

' . f  

i 	0• 
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; .S 	
V 	 7 k-,  • 	- . 	— 	 V 

I 	( ' ui) (JII(tIII F (Itir. 01(in AlIwi IIIr ( ) mid I;o(lI StiIuiy 	 4U1 	J 
iJ 	• iii wi;Iiiic1 çrovi;ioIis as cnnin@d n this MriIr/s 0 A 	 I•. lYfli 

: 	;ti;II :r)f )I i I me 1 0 be 	 I)I)IiCL)tU. 	he i;s of (Iil'Jcn I:(Ju( i I ion AIl)VICO aixi )I()!.IL'I 	Ii:iiiij t)(.I 
iii Ihi 	J;ilnieiiI o I'itjni"I P 	;iiiiir'j (J.M 	J. 	 ''i .hiiii 	'. 

. 	. 	1the Allow.mce mid SIJt)i(Iy Shflhl be 	/bIi it 	 raIe; of 	() 	titd I ; 110 
. 	

: 	 t1ocIk'ey per child. 	 q4T Ii 	 " 

ticiie,iUoii of Governiiion( AccoiiiwoclnUoii at the Las  
Tr tacilily 0:1 	ot Govet nrnent acco,iunoJ*liori at 111L. last soticin o pos ii 	' 	. 	; 	Grvt ru iiet 

. ... 	. 	S 	. 	otI!oyooi )Q!I((J to UlO $p)(Ctk1(I IO(IilQIfla niitj v1I)Qn ttiIJiI1H9 COIlfl(Itt to cIny nt Ilml nliIot 
In .! 	.• . • 4 	thrrll9 ci Itiø ardors contained In tim nrstwI,ilo Miuisy of Woiks & IIousing O.M. No, 1 2O9I2'1I17Vot. VI 
doled Februury 12 1984 BS amended Irom time lo titno This facility sfrII continue 10 be available to 
cInbIe Cenal c3overnrneril einp?oyees posted in the North Eøsors Rayion. Antiarnan & Ncober Islaritis 

Zt? 	
I 	 r i Lakshodweep lslnnds In patlial rnoclIicoIIon of thso orders, Licence Fee for Iho occommodalioll so 

I : , reiried will be recoverable at the oppIicbIe normal raIet in cases whete tim accointnodaion is below tw 

' 	; 	tiio 10 which the employee is eri(illed to and at one and a half times the n1lIcabIe norniiI roles in cs's 

'h 	 t; 	l'r 	entitled type of occotntnodalon has been retained The facility of retention of Goverguiicril 
aa.ornmodalion at the last station of posting will a co be aomssible for a period of three years be/ofl(I  fl4.  

£ 	 ricimal permtssible period for retention of Goier; rnent accommodation prescribed in the Rutu 
p 

• 	
I 
 ii 	 p 	 i 

Iliuse Rent Allowance for Employees In OccupatIon of lured Pilvato Acconirnodritlon 
I 	 The orders contained in this Ministry sO M No 11016/lIE ll(B)184 tbted March 29 1934 and exintided iii 

thr, Ministry s 0 M No 20014/1 0/OC E IV/E 11(B) dated Oecember 1 199(3 halI continue to lie applicable 	ij 

RetentIon of Telephone Facility at the Last Station of Posting 
As provided in this Ministry sO M No 20014/16/86rE IViE 11(13) dated l)eceinber 1, 19(3(3 CenttI Governiiwnt 
o iplo eas who are eligible for residential telephres nay be Permitted to retain their reidinlil telei,honi' 
oliheir lost station of pQsling, provided the rental and all other charycs are paid by the conceriud criiployee 
tleneselves 

A 	 p 	 ii 	It, 	 1 i 	I 	ii 
(xhi)Mndlcol Facilities 	P 	 i Ihlp 	S 

Fimilies and the eligible dependanls of Central G3vernrnent empluyees who stay behind at the previcus 
sititions of posting on the employees being postad to the specit;ed territories shall continue to be eligible to 
i nil of CHS Iacitiiies at slatioris where such ta'-ilities are i I I 'e Detni'id ordprs in this teryud will hi' 
L&U.eby the Ministry of Health & ronitly Welfare 

3. 'The Pjesideill Is also pleased to deckie that these ordoo In so for Ob they ralnlo to Iho Contrnl Govariniic'ii 
/ oriiployaev poslod In the Noith Eastern Region stratI also by' applicable ssusIuis snulnndis to the Civilian coiiti ol 

Governmenl employees including Olticers of. Ihe All India Services 4  potod to SikkIm  

4 	Ttiee orders will take effect (torn Aug ist I 1997 

5. hriso larasperson serving in the Indiari Audit and Accounts Deparifflent are concerned, these orders issue 
• 	after conjltalion with the Comptroller and Auditor General of India 

6 	I ndi version will follow.  

P 	 t 	(Pt 	t 	I 	
1 	 I 	 I 	P 

( N SUNDER FIAJAN 
Joill( Secictiiy to I/re Governirront of Inc/ia 

.10 

All Mi iiStrio s/IJeparti ii.iit oltI ic Govoi nrrrent of India (As per standard tjisiiibution LIsI I 

Copy (with usual number of•'spare copiesj lorwarded to C&AG, UPSC, etc. (As per slandurci Eiidorsemnerit Lisli 

Copy also forwarded to Chief Secretary, Andaman & Nicobar Islands find Adininistraor, LaksIiacveep. 
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T. 	 ANNEXURE-D O \A 
CeutiL 

i -I 	
-Typed copy- 

t. 	t Bev.ch 
16 JUN 2003 

Tele :-23019376 

No. 90237/752/EIC (Legal-C) 

CE Eastern Command 
Kolkata-21. 

Dte Gen Pers/EIC (Legal) 
Military Engineering Service 
Engineering in Chief's Branch 
Army Headquarters 
Kashmir House 
DHQ P0 New Deihi-ilO011 

04 June 2003 

DISPOSAL OF ALL COURT CASES ON PAYMENT 
OF SDA TOMES EMPLOYEES 

Reference this HQ letter of even number dated 24 
Feb 2003. 

We had vide our above mentioned letter forwarded 
copies of four MOD letters No.PC-9023/7521/EIC (Legal-
C)/89-lc/D (Civ-I)/2003 dated 21 Feb 2003 containing MOD 
decision regarding grant of SDA to applicants of OA 
No.238/2000 filed by Shri PM Klttan and two others in 
CAT Guwahati. The decision of MOD in the ibid case 
arrived in consultation with Ministry of Finance will 
apply to all cases relating to grant of SDA. It is, 
accordingly advised that eligibility of all individuals 
including applicants of the various Court/CAT cases on 
SDA filed in different OATs / higher Courts may be 
examined based on the following criteria as reproduced 
from Mm. of Finance (D/Exp.) ON No.11 (5)/97/e-ii (b) 
dated 29 May 02 (copy enclosed) :- 

"SDA is admissible 
employees who have All 
on their posting• to NE 
region. No restriction 
that residents of NE 
entitled SDA when they 
All India Transfer 
transferred /posted to 
the region." 

:0 the Central Govt. 
:ndia Transfer Liability 
region from outside the 
is made to the effect 
region shall not be 

fulfill the criteria of 
Liability and are 

NE region from outside 

 of their ON 
referred above 
India Transfer 

3. The Ministry of Finance vide Para 
No.11 (5)/97-E-11 (B) dated 29 May 2002 
has clarified the concept of all 
Liability. 
Particular attention may be given to 
Ministry of Finance 0M ibid while 
eligibility of appointments for grant o ho 

of 
the 
by 

this para 2 
deciding 

f SDA. Going 



the stipulations laid down in ibid para 2, the following 
categories of MES employees are covered by the criteria 
of all India Transfer Liability and hence may be 
considered for grant of SDA. 

(a) Basic Subordinate Categories - Erstwhile Supdt. Odd (now re'-designated 
JE Supvr B/S I, D'Man Gde I and Assts. 

(b) Offices 	 All Gp. 'B' & C3p. 'A' 

4 	For deciding the eligibility of the applicants of 
various Court/CAT cases, data may be compiled at your NQ 
separately for each OA as per format enclosed as 
Apprx.'A'to this letter. Proof for deciding the 
eligibility will comprise the following :- 

Copies of orders regarding recruitment or 
promotion to one of the grades mentioned at 
Para 3(a) and (b) above and the relevant Part 
II order regarding assumption of an appointment 
in that grade. 

Copies of orders posting the eligible Officer 
to an Unit Establishment in North East and the 
relevant TOS Part II Order issued by the 
receiving unit. 

Attend identifying the applicants found eligible 
for grant of SDA, their eases accompanied with proofs as 
indicated at Para : (a) & (b) above, should be sent to 
concerned Audit Office for making the payment in case of 
Court Judgments, sanction of competent authority for 
incurring charged expenditure would be required. It is 
possible that out of the applicants found eligible for 
grant of SDA, some might have already been paid the SDA 
for some time but the same was stopped afterwards. In 
case of such employees the payment should continue from 
the date it was stopped till the period they continued 
to be posted in North Eastern Region. 

In case of applicants of CAT/Court cases are found 
ineligible for payment of SDA, necessary Speaking Orders 
be issued to them. 

You are requested to forward a completion report 
from each OA by 30 3uly 03. 

Sdf- 

(Nam Raj) 
SAO 

Of fg SQL (Legal) 
For E-in-C 



y> j 
Ends: above 

Copy to :- 

Shillong Zone 	for info and necessary action 
CGDA (AT) 	 for info and necessary action. 

You are directed to issue 
necessary instructions to your 
subordinate Offices in this 

forward a copy for our 
information and record. 

hr 
Ceutrj 	

j btL 

1 . 

L3ench 
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1)1 IQ i'O New l) 	110011 
No. 90237/752 I/EtC (Legal-C) 	 \\ Jun 	003. 

/ 
LL Estcrn Coinniand 	 . 	 . LA~,

l-'t'QS,\L OF ALl, COUIUI' CASES ON 1'VME'1' 

RcteIcticc this 1(Q letter. ol even nuiiihci d:ited 24 Feb 2003. 	.

\Ve had vtdc our above mentioned letter loiwarded COpICS of lir MO  

No. PC-9037/752 l/EIC(Lcgal-C)/S9-i,.C/D(Ck-l)/2003 dated 21 Feb .2003 containing 
MOD dccnio:l ieiardiiig gratit of SDA to appli cmils .  of Oi\ No. 23/2000 Filed by Sun 
I'M Ktitaii and two otlicis CA'I' (iwahan. :ule decision ol MOl) in the it)ji.l case 
ii ived in eoitsultiition with Ministty ol 1:11tt1CC will apply 	to Al 	l Qhillig,  to g niliv 

t)Sl)l\. It is, accolditigly advised tli;it cIi1',ihihty ul ill i ndividmils ;iicltItIIiih ;ipl)hiUaIitS 
oh Iheviniotis (,.ouiIJCAI CaSCS (III S DA hUed in different C,VIs/hi;iier 	nulls Imly tie 	 S  

e\;iiiiiited based on the following cIicil;i is tepioduced ltuti Miii of Finance (l)/F'xt) 

OM No. I l(5)/97/E - 1I (13) dated 29 May02 ( co1)y enclosed) 

SDA' is admissible to the Ccntral Govt employees who have All itiui;'rian.sFcr 

Ltibtl'ty on thctç poshng to NI region frot outside the egion 1' iesti iction i' 

mndc'to the cffcct that the residents ofNE region shall not, be çtLit!d to SDA 

viicu they IuIil the . criteria of All India Tunnsfci Liability' and arc: 

tr nnsfcnicdlposted in NE region Cr0111 outside tite regioi. 	
5' 	

5 

..
., 	 TlicMinistny of Fhiaitcc \'i(lc Paia 2 of di"it OM No. 'I I 5/974"..j 1(13) tIed 29 

May 200 rcfcrkd above has clariFied the conccp of all India Transfer Liability. 

l'aiticular ;ittciitiOtt may he given L thiS )ara2 olMinistry. of Finance OH ibid while 

deeRhing the etigibility of applicants for grant of SDA. Going by tlte stipulnlioti.S bud 

down iii ibid Para 2, the. following catcgoric of H ES Cm 1 )I0yCCS ire (UVCC(l by tile 

Cl lena olill 111d11 iraulsftlLiabihty and hence Illay be considered lot giant oh SDA 

(a) Basicsob ovdinatc Categories - Erstwhile Supdt Gdc 1 (110w e - dcsigtiatcd 

J E)Supvr B/S I, I) Man (ide I ad issts. 

t,hicltceis 	 - All Gp 13 & G1y'i\' 

Ion dcidm 	Uic eligibility oh' tue applicants of various Cui:tt!(.'\ I cases, data 

ii.i INC c opiled at your I LQ sepaiatcly Ion each OA as 	loninat enclosed ,ts ,\ppx A' 

this helter. Proof Ion dcc id ig the eligibility will CoiIil)I'iSe the lollowiil 	:- 

MCd;lics of orders rCtZudil)e icCitnitileni 01 prulilo(ton to ';ic .11 the giades 

tilCilIlotICU it Itra 3(a) and (h) above ant tite 	cheviot tart II mi ;r te1atdiiig 

01 all apnointittcilt it) that gi ade . I 

AA 
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r 	 IflSI wnl the Iclevaffi 	 nu 
 108 l'ni( fI.Qtç101 l.,,iied by the Iecelvj: 

	

Ali'I 	Ulp,(ill111 	tiw 	l'llllIlIN (uiitl .;ibh 	rui 	i:it uF Sl)A, Ilwli' WIRC!j 
iil,iltJ with )h)i,f; 	

RHenled lilt l'iiin 	(n) & (b) qbove should be 	cul to 
COIC)iiil Atiilit (.)tic 	Iui nitildii 	tIo Pflyliicu, hi cilse of  

eh 	 Ui%cuii 

	

CO1WCICI1I utithiiri(y Ru 	liietlrrliig 	nigcd 	 ulI i i:()d , ldhiiro would be Icquireti, 
tQijhl 	Ihut out 	l'tlie i)ljCflffl 	100111(1 cIIglbi' (rgrnnL of St)A, no 	ult 	1rnv9 

	

paid (h'$D 	oinc(ln but tlie 	.Wn9 	loppcd iIflerw/r(lu In euq 
1' 	 ui iwli 	i l)luyi1cR (ho Piiyiiicu( sho&i 	cOl1(jji0 rroin (Ii 	dote it WÜ9(Oppc(j dli (lie 

period thcy COii(ifflC(( (0 be PoSted II North 	Rcgioit. 

	

(he 	us Ofii)b)lje:ii1IS 0fCAT/COWI.•S1 nc 

found lueljjble for pn)'tflcul ul 
I)A, lo:ecI1,.y 

IcukIn Orolorn tiu luc to lIt" 
ui nc Icquiesteol to) 1ovnrda CQti)l)lctj(I rcporl Scpninlciy Ioui CIIC OA by 30 
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Co r itufo and liccC,,0-1 SI)fl 	Ij fli(' 	led to I55u 
S 	

/ 	.'. i". 	:'1 lii.MtIOIvll,ip, to 'your 	uLi. 	IhililL 	'ut ht eg lii thik 'U fw'wnih ' 1 	hit ou 	 111101 Neoid. 

	

'n iii I)u'IIlJ( U I) , 	lu 	 Note 	tln(ut Ii Mu 	at 

	

 No. 	 uitlecl ott our l'L / 	 . 	'2:.' (Lc1riI 	
R

C). 
I Ls-lI%.YIfIrS(flI) 	

'(or iItlu.lihull..jthi 	' 	of iill ilcyi,i( CIictouuiq iiud (lie FeiB ou hC' "I 	' S 5 	

You 	:o 	i 	I 	to 	issue 	flPl ) lUPilntc 	.(itie(loi,. I'lYIHcnt ol  

	

to in 	ipplicauls in (lie light of clnrilicniions -. 	 issued vidc 	II of Fia; 	I No. I I (5)I97/i II iJ) dlcd 29 M;iy 

	

— - 	
- 02 and Ilic' g ID No. 	•I)/I 1 ((13)/2001 dL 19 FeB 03 (copies 

	

Clieluscol) 	. 	. 	'I 
(I: 

't 	sI 

Tf 
Centrak om. 	tve T;ib4i . 
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ANNE XURE. E 
NO, I iv/.14/Conidf/( )A ,N( )• f () 

Office of the CDA. 
l.Jdayan Vihar, Narangi, 
(itiwahati- 71 Ill 
Dated :I Lk -8-2007 

1. 	'1'he,AO 
Rivar.oatI 
ShiIloi_793 001 

Sub : 	1.1 Hhi I liv criteria for grant of' SDA in rio Non-Industrial personnel of 2?.?. 

Ret : 	Ibis otlice letter of even No. dated 12-6-2007 addresseu tc the ('onintaiidant 
222. A130D and copy to your office and CODA, New Delhi. 

1>lcase refer to this office 'etter No. :ited undcj reference in which v0' 

instructed to recover the St)A arrears to the 10 Nos. .',I NIP of??.? AROI) at St. No 1.• in 

43 in OA N0i9/2005. 

The above position has been re\ie¼ed il, eonsiItation ',th 1 Iqrs. of l:e nd 
accordi ng1 . it has been decided to release the SDA arcttrs to the ar. ye tuentioned 

• It is. there tore. re.iuested to payi refund the S l)A arrears to the F,oVc Ii) ' 	of  

NIPs of 222 AI3OD as they are eligible For SDA payment in terms of 6.01. I iln of 

rinance, DeNt. of Expenditure OM No.1 1(S)/97-E-l1(B)dt. 29-05-02. 

	

Further. it is also stated th' 	may also he ad;iittcd to the similarly placed 

	

r.n-iudustrial personnels of2 	ABOD 'ho have fulfilled the criteria lajd dnwi in 

Ministry of Finance, O.M. date 29.05.02. 

iii. 	
I 

A. l)as. IDAS 
A(.'l )A(Pav) 

Copy to : I. the (' ininandant : For kind information. 
222. A1301)' 
('Ic) 99 APU 

GI)A.1 	 ' 
- : 

C
West Blok-V, R.K. Furam 

	

New DeI'! 10 066 	 Ce- 
ACDA(Pa;y)  

'j. 

1 1  

S q 
	 1% 




